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=4 §o Sk ta o/, -
Ref. No.: "7« } O Mo~ 4 k,'?«/.?c" 22 j 202 4- Dated “T/f/ 034
[o, :

The Registrar General,

Hon’ble National Green Tribunal.
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Action taken report with respect to Orderdated 02.04.2024 Passed by the
Hon’ble National Green Tribunal, New Delhi in Original Application No.
456/2023 Ram Rang Shukla v/s State of U.P. & Others.

Sir,

Kindly refer to the subject mentioned above, In compliance of the order dated
02.04.2024 passed by the Hon’ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 456/2023 Ram Rang Shukla v/s State of U.P. & Others, Please
find attached herewith the additional status report on behalf of U.P. Pollution Control

Board for your kind perusal and further necessary action.

Sincerely Yours,

Enclosures: As above p
(Dr. T.N. Singh)

Regional Officer

CC:- CEO-6 for information as per your direction vide letter no, H09615/C-6/5a-
790/0.A. No, 456/2023/2024 dated 18/04/2024 for further necessary mm"n u
;\_, 1“1:'". "U

I(eéu al Dlllcu‘

Srten 0 M S TN S i Pl BLH 3 G I
. ¢ ~ - , =2 241HD
MO, Ranuagnr Colony, Parilorma Marg, Avodhya-224001 - 17104, TR F e A,




BEFORE

THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO- 456 OF 2023

Additional Status Report on behalf of UP Pollution

Control Board in compliance to the order dated

02.04.2024 of Hon’ble National Green Tribunal, Principal
Bench, New Delhi in the matter of OA No-456/2023, Ram
Rang Shukla V/s State of U.P. and Ors.

1. That Hon'ble NGT, Principal Bench, Delhi, vide its order
dated 02.04.2024 has issued direction regarding
operation of Brick Kiln namely M/s C H Ent Bhatta,
Bandhwa Chauraha, Wazirganj, Gonda (UP). Related
portion of the order passed by Hon'ble Tribunal is as
follows-

.........5. Additional status report addressing siting
criteria and compliance status regarding
compliance with consent conditions be filed by
UPPCB with copies of all relevant documents by e-
mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the
form of Image PDF at least one week before the

date hereby fixed.......
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............... 7.In the meanwhile District Magistrate,
Gonda, Uttar Pradesh and Superintendent of Police,
Gonda, Uttar Pradesh are directed to ensure that
respondent no. 4 brick kiln does not operate till
further orders to the contrary

. That in compliance to the order dated 02.08.2023
passed by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi in Original Application No.
456/2023 a Joint Committee Report has been
submitted by the UPPCB on 30.10.2023 vide letter no.
HO02434/C-6/Gen-790/0A  N0.456/23/2023  before
Hon'ble Tribunal, New Delhi.
. That in Compliance to the order dated 02.04.2024 of
Hon’ble NGT, the Brick Kiln in questioned was
inspected by officials of Regional Office, Uttar Pradesh
Pollution Control Board, Ayodhya on 09.04.2024 and
on the basis of facts found in the inspection as well
documentary evidences present in the file, the present
status of the brick kiln is as follows-
i. That the said brick kiln was found not operational at
the time of inspection.
ii. That the laying of bricks as well as operation of the
b=~k kiln has not been started till date of inspection.

N

J Y
)
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The copy of the inspection report dated 09.04.2024

Is being attached herewith as Annexure No-1 to this
report.

That the officials of Regional Office, Uttar Pradesh
Pollution Control Board, Ayodhya on 09.04.2024
have also verified the compliance of the
recommendations of the joint committee report. The
copy of the compliance status report along with

photograph is being attached herewith as Annexure
No-2 to this report.

. That the owner of brick kiln has applied for Consent

To Operate (CTO) under the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 and
the Water (Prevention and Control of Pollution) Act,
1974 online on Niveh Mitra portal on 05-03.2024.

The copy of the CTO application is being attached
herewith as Annexure No-3 to this report.

That regarding disposal of the CTO application form,
the said brick kiln was inspected by the officials of
Regional Office, Uttar Pradesh Pollution Control
Board, Ayodhya on 06.03.2024. As per
recommendation of inspecting officer UPPCB,
conditional CTO was issued vide Ref No-

”;,N.
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2024789/UPPCB/Faizabad (UPPCBRO)/ CTO/ Both/

Gonda/2024 dated 23.03.2024. The copy of the
inspection report dated 06.03.2024 and the copy of
the CTO granted are being attached here with as

Annexure No-4 and Annexure No-5 to this report.

That in compliance of the order dated 02.04.2024 of
Hon'ble NGT, the brick kiln was inspected on
09.04.2024. As per inspection report submitted in the
office, the brick kiln was found closed. The brick kiln
has not been started as well in the present brick kiln
season. Neither the laying of kaccha bricks nor firing
of the kiln has been started in the present brick kiln
season.

That the conditions have been imposed while
granting the CTO to the brick kiln dated 23.03.2024
was also verified by the officials of Regional Office,
Uttar Pradesh Pollution Control Board, Ayodhya in
which most of the conditions have been compiled
except the condition no- 20 has not been complied
yet because the timing of conversion of the brick kiln
from Natural draft to Induced draft with rectangular
kiln shape and zig-zag brick setling has been
extended by MoEF & CC vide Notification No. GSR

)
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895 (E) dated 15.12.2023 from 23.02.2024 to
23.02.2025. The brick kiln in question is not located
within 10 km radius of any non attainment cities. The
copy of point wise compliance of the conditions
imposed in the CTO dated 23.03.2024 and
notification dated 15.12.2023 have been attached as
Annexure No- 6 & Annexure No-7 to this report.

It is also pertinent to mentioned here that the
condition No- 23 of the CTO dated 23.03.2024 to
submit the bank guarantee of Rs. 2.0 lacs has not
been complied till date. The owner of the brick kiln
vide its letter dated 10.04.2024 has informed that he
will submit the bank guarantee before operation of

the brick kiln due to lack of money to operate the kiln
and to submit the Bank Guarantee. The copy of letter
dated 10.04.2024 is being attached herewith as
Annexure No- 8.

viii. The brick kiln in question had established in the
year 2011 as per documents available in the record
after obtaining Consent to Establish from UPPCB
vide Ref no- 3062/NOC/2011 dated 23.03.2011
based on the applicable sitting guidelines i.e. Zila

Panchyat before implementation of The Uttar

( @‘ﬁ(
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Pradesh Brick Kilns (Sitting Criteria  for
Establishment) Rules, 2012 and thereafter obtained
Consent to Operate under the Air (Prevention and
Control of Pollution) Act, 1981. The copy of the
Consent to Establish dated 23.03.2011 is attached

here with as Annexure No-9 to this report.

ix. In compliance to the para-7 of Hon'ble Tribunal
order dated 02.04.2024, Regional Officer, Uttar
Pradesh Pollution Control Board, Ayodhya vide letter
dated 09.04.2024 has been sent to District
Magistrate, Gonda as well as Superintendent of
Police, Gonda to comply the direction issued by
Hon'ble Tribunal. The copy of the letters dated
09.04.2024 have been attached herewith as
Annexure No-10 & Annexure No-11 to this report.

The above additional status report on behalf of the Uttar
Pradesh Pollution Control Board is placed before the Hon'ble

National Green Tribunal for perusal and kind consideration
please. >

g’ |
(Dr TN Singh)
Regional Officer
UP Pollution Control Board
Ayodhya
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‘34 The Brick Kiln should
develop proper green

| minimize fugitive
emission & dust
| emission.

belt as per CCA 1o |
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shaded area to avoid
fugitive emission. Water
 sprinklers are required
to be deployed for
| control  of Fugitive
emission.
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" FORM 1

£ CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of dischurge under section 25/26 of the Water
(Prevention and Conwrol of Pollution)Act 1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Aet, 1981 and for grant/renewal of authorisation for
ansport oy reception oF recycling or reuse or recovery or pre-
disposal of hezardous and other waste under
Movement) Rules 2016 read with

ceneration or collection or storige or
prOCEsSINg OF Co-processing or utilisanon or treatment o1
Hazardous and other waste (Management and Transboundary
Environment (Protection) Act 1986,

Dated

From .

M ENT BHATTA UDYOG, VILL- BANDHW 05/03/2024
W AZIRGAN], TARABGAN], DISTRICT- %

GONDA.GONDA.271124

Ciry:

Block Tarabgan)

Dismet GONDA

To.,
The Member Secretary,
L. P. Pollution Control Board,

Lucknow.

Sir,
to Operats and Authorization under section 25/26 of the Water

(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and

other waste from
HAMID ALI fora period upto 1 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct

to the best of my/our knowledge.
e of change either of the p

[/We hereby submit that in cas _
! qua]?ty?g fr];sh application for CONSENT shall be made and until su

change shall be made _
5. [ /We hereby agree o cubmit to the Board and appli

advance of the date of expiry of the consent period

6. I/We undertake 10 furnish other information within one month o

1/'We apply for Consolidated Consent

oint or the quantity of discharge or its
ch CONSENT is granted no

cation for renewal of consent one mpnth in

fits being called by the Board



\ 3

\ccompaniments:-

| ADHAR CARD (Atached)
3 Halance sheet Or CA Cenificate  (Attached)

Yours fli’lhfllnfp
Signature
Name of the applicant: HAMID ALI

Address of the Applicant: 33, RASOOLPUR,
WAZIRGANJ, A, GONDA



- ANNEQuUkA 1o FORM

Niew Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertainiy
thereto shall be hisble to be punished under the Act, &
Winle filling this Annexure the applicant not coneerned with any of the item shall state No concerned'
against the relevant one:

Is the industry/factory for which application is made Yes
closed on Sunday/Holiday

3 State working days per year and working season for the
industry/factory

9 a) Number of workers attending the factory shift wise & 30
or per day

Jan to Jun

b) Number of workers residing in the premises : 30

10.  For local bodies only:-
a) Present population ;
b) Population covered under regular sewer facilities ;
¢) population having septic tank/Soak pit facilitics :
d) Population covered by conservancy latrines :

11. For Industries Only:- s

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
Sand, Soil, Water | Sand, Soil, Water 20000 Manufacturing of
etc. etc. red bricks
Fuel Details:-
Fuel Consumption
Coal 2.0
Diesel 2.0
B. Give the list Products and By Product Details
\ Product Name Quantity ]
RED BRICK 20000/DAY 20000
‘ ByProduct Name Licence Qty lmlaél;:ﬂm}' !
| RED BRICK 20000/DAY 20000 2000¢ _

C. Give the list of possible Inter-mediate Products:

Quantity per month

duct
Name of Pro 20000

RED BRICK 20000/DAY
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section A _
12 State daily quantity of waler utilized : ”"'_'_'__r—_;__—u__._-______

e A e S SR ’__IQEI_LD'_
| Source Consumption
L e 20
- Domestic __ +—— 59
_ Industrial - s for whi
'3 A) State the hourly maximum and daily quantity of efflucnts arising from land/premises foT "
the application is made: e ———— e
_ GCeneration Waste Wﬂtg:ﬁ;n’ﬂw—i
; Domestic | 1.0 S
L Industrial 1.0 5 an
{BE State how measurement of rate and quantity are carried
oul;
14.  State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?
15. (a)ls domestic effluent allowed to get mixed in industrial ~ Yes
effluents?
(b)If yes, state ratio Domestic
16. (a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.
If yes, state the process of treatment in brief
(b)ls the quantity of effluent emanating either without or Yes
after treatment approved by the authonty?
(¢)If approved, furnish the authority (Two certified copies
to be sent)
(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent
17. Is there any provision for disposal 7
I: Name Status (Already made) ] Status (proposed to)
18. State the area of land used for
(a)Above in Hectares
19. Give the quantitative disposal of effluent in liters provided for the places mentioned below
MName Mode | Mixed ]
20. Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 1.0
Industrial 1.0 __1

21.  Is sufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.

22.  (a)Give details of composition of Domestic / Industrial / Combined cffluent in respec

Following
Name of Effluent Effluent before treatment | Effluent after treatment

t of the

Note:-
1) Furnish a copy of the analysis report of representative samples carried out by aco

2) Methods of determination as approved by the Board will be followed for determination ©
mentioned parameters.

mpetent laboratory
f above



ihils the cifluent taxic

(v i5tate 1f the Industrial effluent in having 1 1 3

(dils there any hidden chan
10*c at any tume

Yes
Unpleasant Sraell

ge ol tempuerature exce eding Yo

©ov (w)Are facilities available with (he up

plicant fur carrying out the (
N 2NR.0W Ihe ft

illowing test of the waste we

: ———— TR0 e wasle

. I'.:I!tlug P Wasle walers
(b)IT yes, give detwils of equipments 2 Topose ]

24 Has the land/premises, etc., for which the application s~ Yes

made open’
Highly polluting material : NA
Toxie Organic Inorganic Microbilogical ; Cooling Tank

25, State detuls for solid waste

. T}'P&r l:i;iolld 1 Composition Quantity Method of | Method of
I | Collection | Disposal
N este. " v ¢ Yes | Landfilling(Wit
AR e el e . o [ — hin Premis&s) |
. Others 00 0 Yes Landfilling(Wit
I | | hin Pramises) |
Sectlon A
New
12, Fuel Consumption in Tonnes/day
Fuel Name | Dally Unit Calorific | Ash Sulphur Others
Comsumpt value contents | contents |
fon(T/day) |
13. Atmospheric Emission from cach stack o
?nt:nl no. of stacks: 1 e

Material for construction of Diesel ,

Stack: B | 1

Stack Attached to: DG Set, -

Helght above ground level(in 30,

melres): .

Height above roof(in metres): 30, I

Stack Top: Circular , psseiai

Inner dimensions (in meters): 0.0, e 7

Gas quantity-m”"3/hr: 0.0,

Flue gas temperature g *H 0.0, _______._j

Exit velocity of gas/sec: 08, s ——

(a) Flue gas emission : _ e “partical | Others
Stack | Typeof | Quantit | Typeof So2 ates |
No. fuel of firing . |

uel/hr | i

il s i

(b) Process Emission e



19.

20.

Particulates
in mg/Nm3

. Analysis of
Quantity of | So2 vent d
| pas (in

I Nm"¥hr)

(¢) Particulate innlysis
(d) Chemical Composition(il available)

Give details of flue gas sampling arrangements 125 PER BOARD NORMS

Give details of laboratory fucilities available for
analysiz of emisgion

Is there sufficient space available for installing air
pollution control equipment

Details of Aur Pollution :-

i State

Stack Name Equipment Name

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

| . :
| Equipment Name Equipment Size | No. of equipments ] Status

Give the following details

(a) Total investment in the factory and the year of  : Investment:-Investment
investment. Year of Investment is :-2011

(b) The estimated expenditure for implementation of :
the scheme to control air pollution

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

(e) Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any :
Signature

Name and Address of the applicant on
behalf of : HAMID ALL33,
RASOOLPUR, WAZIRGANI, KARDA,
GONDA

Name and Address of the Firm on behalf
of which application is made : HAMID
ALL33, RASOOLPUR, WAZIRGANJ,
KARDA, GONDA
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| The notes are given only for those items for which explanations is considered desiruble .

Fom-

| Here mention the name of the owner of the land/premises, il other than the applicant industry ur faclory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act, 1981 IT the
land premises belongs to the factory/ industry, say sell

> Here mention the date up to which the consent is sought for,
Annexure to form-

“Faisting 'means that which is operation at the lime of applying for consent ,

“ew that which has been modified due to change in quantity and/or quality of emission.

Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge elc.

ltem 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act 1981 if
land/premises belong to the factory/industry say self .

ltem 1{a) : The industries are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs 1o 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification
ltem 2 : Here give the registered name of the industry/institution
business is carried out.

ltem 6 : Applicable to only those are

Item 10(c) : Here State and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The

above information can be had from representative Meterological centre .

Iiem 13 - Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions, Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in

the emission should be furnished giving details such as
organic matier metals non-metals , redioactive, su bstances, asbastos, silicates ete.

factory/local bodies ctc under which the

as which are prohibited areas such astheOrdinance Factories, Mint, etc
the temperature in C in summer winter monsoon

ltem 17 : Here mention the detailed specifications of control system used or proposed o be used with
efficiency . Also furnish ihe layout of the control system with dimensions.

ltem 18 : Here state the total quantity of ventilation air handled by cquipments' such as rool extractars,
Eveporative coolers eic

Additional Documents suggested for submission:

| : Separate Demand Drafl towards consent fee Water & Air .

2 . Annual Report or certificate from Chartered Accountants in support of fixed pssels,current Y
current liabilities .

3. f.L_"wut plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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N l f 5
isposal areas r each pr. Lucl
o L TN ':: :n Thgr: manufacturing PW“:‘“ fo p
' | intion note  Clearance .
rocess low sheet, with deserip pcl Assessmen artment or any
S il cnmmwuulhnriﬂmh\”“E“ﬂM“Tﬂﬁ]u!h::l:nnml. clesrances from the Dep
' i nV industr
6 : Copies of 851 registration Letter of TntenV ineu .
‘ i istrict Town & Country
g i RpEieabls) ' the local bodies/Distric
7. Copies of Planuing permission certificate issued by
Planning/Metropolitan Development Authorities .

ir Acts issued to the
: r Water & Air
§ Compliance report on the latest CTE /CTO conditions stipulated unde
Unit

air pollution control
4 Manuf‘acturing p
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on General Information rm|ulrud1'u1 donsent to operate under Water Pollutl
un

(a) Full name of the applicant with address

(b) 1s the firm registered?

(¢) 1€ yes, give the number & date of registration und
authority with whom registered.

() Full Address ol the registered office

() Names, designation and (ull address of persons like :

Partners, Managing Director/Manager ele.

(1) Under which category does the industry [ull:
Large/Medium/Small Scale.

Full name of the
Land.fPr¢misr:sﬂnstimtefﬁncturwInduatryfbuuu| body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually

put into commissions of is proposed to be put into
commission:

State the Civil/Military chfcnnafi;u{ustrial Estate cle.
under whose administrative jurisdiction the
occupiers/industrial plant s situnted:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and fumish a :

certified copy of the order under which the arca has
been declarcd as prohibited arce

& Control) Act, 1974 and Air Water Pollution (Prevention & Contral)Act

HAMID ALLYY, RASOOLPUR,
WAZIRGANT, KARDA, GONDA
("T'el, No,) -

YIS

HAMID ALI

13, RASOOLPUR, WAZIRGANI,
KARDA, GONDA

GONDA

small

C H ENT BHATTA unyYoa

Address: VILL- BANDHWA,
WhZIIiGhNJ, TARABGANI,
DISTRICT- GDNDA,GDNDA,ZTI 124
Tel, No.:-

E-mail :
District: GONDA

Town/Village:
City Survey no./Revenuc Survey no

Khata No.:
Arca in Heclares:

January, 1900

Civil

District: GONDA
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:

NO
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f e Payment Details for Unit 1d - Unit Name : UPSWP23108502504 - C H ENT BHATTA UDYOG

Payment ID

|Bank
Transaction
details
Trunsaction
1D
Transaction
Date

Payment
Status

' Required
Fee
sr.No. E:E::Imum Scrvice Name Amoust
' In (INR)
| I ]
IConsolidated Form for
Consent under Water Act
Siiitadin 1974 Air Act 1981 and
; l lnuthorization under the 1500
RO Hazardous and Other
oar ‘Wastes (Management and
‘Transboundary
Movemient) Rules 2016

Close |

UP01524030511264405

ID:
255881324
2(124-03-035
11:27:26

Paid
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Tluene (5222720828, 2720831, Fua 8222720704, Bl mfubmupmeb.n, Welnpe wwwoppch oom

4
N

¥
5

Wpcmhmhmr,uﬂ*fﬂRﬂ}f{*ﬁmﬁﬁmmumma
To,
MUs
C H ENT BHATTA UDYOG

VILL- BANDHWA, WAZIRGANJ, TARABGANJ, DISTRICT- Application 1d-
GONDA.GONDA,271124 25187984

Date: 23/03/2024

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-23 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to C H ENT BHATTA UDYOG located at VILL- BANDHWA, WAZIRGANI,
TARABGANJ, DISTRICT- GONDA,GONDA,ZTI 124, subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions -

|.  This CCA C H ENT BHATTA UDYOG granted for the period from 23/03/2024 to 31/07/2026 and

valid for manufacturing of following products.

rS_ -F;iu_ﬂ o Quantity Unit

T |

| Red Bricks 20000 20000 ‘Numberm’ﬂa}r

__ |pricksPerDay | - |

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i} The daily quantity of effluent discharge (KLD) :-

Kil!ﬂ_@mﬂ Quantity(KLD) | Treatment facility | Discharge point |

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fhﬂphunefﬂnuil with a report in this regard to be dispatched immediately.
{iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable 10 the unit from tme-to-time =~

Indusirial Effluent Quality Standard

§.No. Parameter | Standard
(iv} Sewage Treatment and Disposal i~ The applicant shall provide comprehensive STF as 15 required with
reference to influent quantity and quality In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has 1o be intimated by fax/phone/email with a report in this regard to be
dispatched immediately




22

. 3 H“w“ voh i+ . % H '

& mmd. a tg h:'ﬂn be reused in gardening as far as possible. The STP shall be miaintai

g i % ; VI 1 FLF & - r B ¥ v
fopupusly #0 85 10 SERIEVE the quality of the treated sewage to the following qlanda:I e
) : rds,
f . A |

S Now [Furumuturn | Standards

1, Conditions under Air (Prevention and Control of Pollution) Act <1981 as amended :-

) “.lw AppUEATS sm‘f” use followng fuel and mstall & comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continueusly 0 as to achieve the level of pollutants to the following standiirds

Air Pollution Source Details

5 No. Air Type of fuel Stack no | Control | Height of
Pollution Deviee Stack
| | Source o ‘ |
Emmission Quality Standards
e T ehaking — T stadends.
SNeo. | Stack no  Parameters | Standards

contrel equipment, production has to be stopped

In case of stoppage of functioning of air pollution
fax/phonefemail with a report in this regard to be

immediately and this Board has to be intimated by
dispatched immediately

(i1} The unit will not use any type of restricted fuel
i) Noise from the D.G. 5S¢t and other source(s) should be controlled by providing an acoustie enclosure as 15
required for meeting the ambient noise standards for night and day time as preseribed for respective
1, Commercial, Residential, Silence) which are as follows -

areas Zones { Industria
10,00 p.m., Night time: from 10,00 p.m. 1o 6,00 a.m,

Day ime © from 600 am. i

fElandurds l'l}r_| Industrinl Commercial Residential Silence
| Noise level in Aren Area Area Zone
\db(A)Leq | | I S ==
| Day |Night Day |Night| Day | Might | Day Night
| — Time | Time _Time | Time | Time | Time Time | Time
: 75 |70 e | 55|55 [ a5 |50 [ 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

at Statement in Form-V of Environment (Protection) Rules, [986.

the CCA, photograph of ETP/APCs/Waste Storage Area.

right to chunge/modify/add any time any condition of this CCA.

6 Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this £C A and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
) Rules, 2016 will results in legal action under the aforesaid Acts and Rules
101 1/81-7-2021-09 (Writ)/2016 dated. 1310 2021 issued by Department of

Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
ance of

(1) Enviromme
{11} Quarnterly compliance reporl of
$ Competent Authonity reserves the

ransboundary Movement
7 In complisnee 1o the G.O

Environment, Forest and Climate
per the SOP avalable at URL S/ weww upecp.in/ TramingSession aspx for ensuring tmely comph

this direction, you are hereby directed 1o submit o bunk guarantee with minimum varlidity of one year of the
amount equivalent 1o the sum of imtial consent fees (Aur und Water) or Rs, 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date ol issuance of this certificate, In case ol non-

compliance of this direction, your consent will be revoked by the Board




/---.: unit uses the ground water and requires the :

Pl

fﬂ e industry will have to obtain No objection ¢ Jl‘gggmn from SGWA/CGWA for water absiraction

[ eibility of the n . e for abstraction of F
[ ponstbTtY dustry to comply with the various conditions of th-.;g:ug(dj Witfr- i
obtained from the

: tent authafiw and S‘L'lbmj.t to thﬂ Bﬂﬂ.l'd WIth L8] wh h h.:
" n i in 3 m ﬂths tlmf fﬂlhﬂg '{: W Iﬂh}kﬂd

General Conditions:-

' .ﬂ:; T_Pph':;'“ shall get aﬂﬂl‘.'r'ﬁﬂil the samples of effluent/emission/hazardous wastes at least once in
month from the laboratory recognized by the MoEF and shall report to the UPPCB RS

-. : ) : A
2. The applic an_i shall huvtrever. not without the prior consent of the Board bring into use any new of altered
outlet for the discharge ot effluent or gases emission or sewage waste from the umit .

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
4. Th.e ‘apphm_am. shall strictly comply with conditions of this CCA and submit compliance report of stipulated
cunquns wnlthm 30 days of receipt of this CCA. If at any point of time, it is found that the industry 1s not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall prov \de uninterrupted entry to the gTP/ETP inlet and outlet points. Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7 The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due 1o any accident or other unforeseen act or event, such emission oceurs of is apprehended 0
occur in excess of ctandards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The indusiry shall operate in & mManner <o that all emissions be emitted through designated chimney/stack
only.
10, Tn case of any damage to the agriculture produgtivity, human habitation ete. by the operation of industry,
it shall be impttrati\rﬂ o stop pruductiun in the indusiry with immediate effect and such information ghall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
{ 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
pmdumign .:apaciryfmanufaﬂturing prﬂcussfcapacity enhancement etc. or any change in ¢ffluent discharge

point or emission point
12, The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

muy be necessary.

specific Conditions:-
On the basis of observations made in Inspection report of M/s C H ENT BHATTA UDYOG, VILL-

BANDHWA, WAZIRGANI, TARABGANIJ, DISTRICT- GONDA Recommended for grant of conditional
consent (Air) for upto period of dated 31.07.2026 with following special conditions:-

|- Brick Kiln shall abtain prior approval before making any modification in pruducti’pmccss-’lhcl;plant
machinery, failing which CTO would be deemed void.

2- Brick Kiln shall abide by directions given by Hon'ble Supreme Court, High Court, Mational Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and

safeguard of environment from time 10 tume.

3- Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke,
and other wastes like plastic, rubber, lcather cutting elc. shall not be used as fuel.
4- The brick kiln should install Lightening Arrestor as per norms or any other st

filter press cake,

andard design for brick kiln



ﬁ[;jthﬂ damage of stack caused due 1o |ighicmng1ﬂ2:é1il‘u_

Awpﬁan‘:ﬂ report of this consent order mus; be sent 1o this
/. ash content should be used for low lying |

,”: . The brick kiln should regularty operate and mmintain Air Pollution ¢
" gipulated emission standard,

ust olfice within two months
Hling in o seientific manner

ontrol System (APCS) so that it meet
§- Stack Emission monitoring test report shall be submii daly my

1986 approved labortory/NABL laboratory by the brick ki

mitored by Environment (Protection) Act,
within two months,

I and submit monitaring repurt 1o the Board
Q- Th..' Brck h_lln on conversion of natural deaft o induced dralt Brick Kilns (with rectangulas kiln shipe
and zig-zag brick setting) before next Bhatthy seasion and compliance repor! must be sent 1o this offic:
within two months.

10- The Brick Kiln shall pave the earthen road around kiln for miovement of vehicles with bricks (o sminmis
the fugitive dust emissions from the Brick Kiln operation

11- The Brick Kiln fine dust should not be accumulated all around the Brick Kiln

1 2- Brick Kiln is directed to use minimum 20% Bio briguettes as a fuel with coul.

13- Brick kiln shall submit audited Balance Sheet of the previous financial year 1o assess the CT0) fees [
any fee is balance, then it shall be paid to the Board.

14- Brick Kiln shall ensure adequate plantation and green belt within its premises.

15- The Board has rights to revoke the issued consent if industry found in non comphance of the condibuns
during sudden inspections,

1 6= Domestic waste water shall be discharged through Septic tank followed by Soak Pit.

1 7- Brick Kiln shall construct sufficient nos. of Toilets to prevent open defecation.

1 %- Brick Kiln shall abide by directions given by Hon'nle High Court under consideration writ no. 2625(MU)
of 2008for protection frut belt area and safeguard of envirenment from time to fime.

19. In (he event of public complaint related to air pollution against brick-kiln and confirmation of i1, [ssued
with the permission of competent authority . For und on behalf of U.P. Pollution Control Board . Regional
Officer legal action will be taken after revoke the consent air order.

20- Ministry of Environment, Forest and Climate Change Govt. of India has notified vide letier no
Sa Ka Nt 143(A) dated 22.02.2022 to convert Ent Bhattha technology into Zig-Zag/ Vertical shaft within

16,0 K. radius of the cities covered under Non-Attainment Cities (NAC) within one year and 02 years for

other cities with PNG as fuel. Youare directed to converted the Ent Bhatta into Zig-Zag/ Vertical shait

before 22.02.2024, otherwise the CTO shell be revoked.

21- The brick kiln shall comply the direction of Additional Registrar Supreme Court vide letter
TI408/SCPILIE Y2014, Dated 24/09/201% and whatever order will be passed by Hon'ble Supreme Court,

Brick Kiln shall abide with the direction of the order.

27- This consent is valid for operation VILL- BANDHWA, WAZIRGAN), TARABGAN), DISTRICT-

GONDA for which the applicant has requested. The requested letter has been uploaded in the note history of
the unline file

':I-l..

As per Board order ref. No. G41595/AS Camp(35)/91-2023 Dated- 12.09.2023 umit shall subiit Bank
Guarantee on prescribe format of Ry, 02 Lukh within 15 days, otherwise granted CTO may be revoked

Dr. Triloki ;;‘:vl_';f*;”;':f

Nath A
Singieional ahkak
Copy to

C.EO (Catp UP. Pollution Cantiol Bourd, TC-12V, Vibhuti Klhand, Gonl Nagar, Lucknow
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Hon’ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control
Board and [Unar Pradesh Pollution Control
Board for protection and safeguard of
environment from time to time,

01 Brick Kiln shall obtain prior approval before %23 & &mwr ﬁ_ﬂjﬂ;{ W e
making any modification in | frarmi T8 21
product/process/fuel/plant machinery, failing
which CTO would be deemed void.

02 Brick Kiln shall abide by directions given by | @aw Wiw- 4 €eal a8 & |

Brick Kiln shall not use hazardous waste like
spent organic solvent, oily residue, pet coke,
filter press cake, and other wastes like plastic,
rubber, leather cutting etc. shall not be used as

fuel.

aaaE WA 4 3¢ Heal |eierd A6 & |

The Brick Kiln should install Lightening
| Arrestor as per norms or any other standard
| design for brick kiln to avoid the damage of
stack caused due to lightening attack/life.

T Ao S e e e T B

Campliance report of this consent order must
| be sent to this office within two months.

qauH O1ed H §¢ 4Ol 48 © A e |
W] W Al E |

Ash content should be used for low lying filling
in a scientific manner.

e Ao B g Wedl 98 &

|

The brick kiln should regularly operate and
muintain Air Pollution Contrel System (APCS)
so that it meet stipulated emission standard.

T A A g¢ o e e £ |

[

|

0B

Stack Emission monitoring test report shall be
submit duly menitored by Environment
(Protection) Acl, 1986 approved
laboratory/NABL laboratory by the brick kiln
and submit monitored report to the Board

Tt § wear 9q §) fwd @l @) e

within two months,
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!_r_'..*T‘fﬁ'e_Fri_uk kiln on Conversion of natural :ﬁ‘hﬂ; YT BT & (% TROF0Z0TEHE VR F0d |
# | induced draft Brick Kilns (with rectangular kiln | & ;

. : : , el we-oorwse  8e5(F) |

/ shape and zig-zag brick setting) before next | RTiw 15122003 B b B @ dave |

H Bhattha season and compliance report must be | =gz 3 TEgwE T WH'T"E By i |

/4 sent 10 this office within two months. '%EF #fm) X W’ a—‘TH mm#g? E:' |

/ ' . 23022024 W f2re 23022005 &Y PR T'm|
J.l)l |____ -@-|

/ [T | The Brick Kiln shail pave the carthen road | %aa a1 ¥ §< #c3 7@ @ A @aw T
| around kiln for movement of vehicles with | & our weg & onf o faw wferm €1
bricks to minimize the fugitive dust emissions ‘
: | from the Brick Kiln operation.
11 | The Brick Kiln fine dust should not be | @™ # #es 7% #|
| accumulated all around the Brick Kiln. . _ .
|12 "Brick Kiln is directed to use minimum 20% Bio | go#H H #¢ol 45 & | |
| briguettes as a fuel with coal. _
13 | Brick Kiln shall submit audited Balance Sheet | ToA § #gdl 4% ¢ |
| of the previous financial year to assess the CTO
| fees. If any fee is balance, then it shall be paid |

| |
- to the Board. —— -
94 | Brick Kiln shall ensure adequate plantation and ¥T W28 gl 3¢ HEHl UNEY A g dleed |
, green belt within its premises. Q] 'E .l
\ h\ i | -

15 The Board has rights 1o revoke the issued | G & %ol 4% B |
consent if industry found in non compliance of
the conditions during sudden inspections. ) - -
16 Domestic waste water shall be discharged | 9RNGY # ¥ererg @ quoe I £l
through Septic tank followed by Soak-Pit.

17 Brick Kiln shall construct sulfiecient nos. ul'i 03 T wIed 211 .
| | Toilets to prevent open defection.

B i i 4 L g s g
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o the evenl of public complaint related 10 air
jjution against brick-Kiln and confirmation of
it, Issued Officer legal action will be taken afler

/| revoke the consent air arder,
e TMinistry of Environment, Forest and Climate
I | Change Govt, of India has notified vide letter

no. SakaNi. 143 (A) dated 22.02.2022 10
|cmw~:r1 Ent Bhatta technology inte Zlg-
| Zag/Vertical shaft before 22.02.2024, otherwise
i the CTO shall be revoked.

adurt § oY firwraes wrar 7d1 81

|
s a8 Fb gausioforae oee Fodo
ifi ;lwm FTT -~_ﬂ’|‘u|'_-.rﬂ!}._¥l..‘,u ﬂﬂﬁl,’ﬂrﬁi
fama 15122023 w1 faw fe= @ g
e N gEqee gme 2wmers (A
e @fem) @ W@ @ wEa AW R
;:i.uz.zum W fasie zaozz0es @v (3w T

I

2 | The Brick kiln shall comply the direction of
Additional Registrar Supreme Court vide letter
| 37408/SC/PIl(E)2018, dated 24/09/2018 and
whatever order will be passed by Hon’ble
Supreme Court, Brick Kiln shall abide with the
. | direction of the order.

adwr # Weel 4¢ 8 |

|22 This consent is valid for operation VILL
| BANDHWA, WAZIRGANJ, TARABGANJ,
DISTRICT-GONDA for which the applicant
| has requested. The requested letter has been
loaded in the note history of online file.

Camp(35)/91-2023 Dated 12.09.2023 unit shall

submit Bank Guarantee on preseribe format of
Rs. 02 lakh within 15 days, otherwise granted

"AS per Board order ref, No. C41595/A8 | 3

\ | €TO may be revoked.

1 e e b A i i e e Bt
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PART 11—Section 3—Sub-section (§)

qrferTE e
PUBLISHED BY AUTHORITY

o 140 ok Parweft, vivreraTe, WA 22, 2022 3, 1943
No. 140} NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943
e, & A STy TREd AT

aF faT, 22 weadt, 2022

a1 ., 143(30),— =T AT, i (Fer) s, 1986 (1986 %7 29) £ w1 6 3
T 25 ZTT AN i T w0 g, e (sfve) IR, 1986 1 A it W g
Frarff fomy 3T 2, a9

1 e AT o wre
(1) o Pt 7 SR AT TaTr () HeTa A, 2022 2)
(2) S T 5 e sitae wer i AT A Ay
9 vt () Fram, 1986 #, Se-) i, W A, 74 oz gfate & wars o st afafs @

TR HTOAT, AT -

74 | fzwy | Fasedt @ Tk o A (250 Fefrarmems
Fausdt &t sgeem ot (gt o afiee o) 14 e (AT e A

| T 7w 75 W)

- Wt AT 30,000 g2 ufafay 4w 16 e (i sl &
st et 30,000 42 ufd R & @ ar afa F9 0 A 8.5 dTT)

-

1259 G202 0



10.

11.

12.

! [PART Hl=8kL i)
THE GAZETTE {}PED@']E%Q\OEDI}A R_‘r‘ [P A i |

] o ——— ek Ak A L L

|- WgT &TTAT 30,000 F= w7 W |24 dr=7
| | @mau,ﬂmhﬁﬁﬂ%mmaﬁw IE?TFFET
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WW%WW#MMJWWW%Ml
&2 g wrfer 7w afafi ¥30 B www it  aftaes § fro swn $ g men T
TET
4 WTALET & aftage ¥ A areet e amme

[%7. 7. F-15017/35/2007-Hrfrze==]

FYHT qT AT, FUT qiwa



131

F”TETT_—EL{”]- . AT CFTEOTH AT

_l 3
T qqﬁﬂdﬁ#w w;:w,mn.wa,m-wmﬁﬁﬁmwwmﬂs;
AL ) /T St fw o e 04 s, 2021 61 s o

Tt sifem are wan i R i AR

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 14HE).—In exercise of the powers conferred by sections 6 and 25 of the Environmen!
(Protection) M:t. 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Shor Title and commencement: -

(1} These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2} They shall come into force on the date of their publication in the Official Gazerte.

2. lothe Eavironment (Protection) Rules, 1986, in the SCHEDULE-L, for entry at 81 No. 74, the

following entry shall be substituted, namely; -

Li“"J'iI ]Hriuk Particulate matter in stack emission 250 m_,_g,*_l\im_’_ l
| Kilns | Minimum stack height (Vertical Shaft Brick Kilns)

| - Kiln capacity less than 30,000 bricks per day [4 m (at least 7.5m

| from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m {at least B.5m
| from loading platorm) \
Minimum stack height (Other than Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 24 m
| - Kiln capacity equal or mare than 30,000 bricks per day , 27m ‘

I, All new brick kilns shall be allowed only with zig-zag technology or vertical shafl or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipuluted in this
notification,

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Mutural Gas as fuel in brick making shall be converted to zig-zag technolopy or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of () one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Contro! Board
(h) two years for olher areps. Further, in cases where Central Pollution Control Board/State

Pollution Control Bowrds/Pollution Control Commiltees has separately laid down timelines for
conversion, such orders shall prevail,

1 All briek kilns shall use only approved fuel such as Piped Naturil Gas, coal, fire wood and/or
apricultural residues. Use of pet coke, tyres, plastic, hizardous waste shall not be allowed i brick
kilns,

4. Mok kilps slall construct permanent facility (pont hole and plutform) as per the norns o design
laied down by the Central Pollution Control Bowd for monitaring of emissions.

5 Partwulate Matter (M) sesults shall be nornslized ot 4% U0 as below:

PM (normalized) — (PM Goeasured ) 4% (% of COy measured in stack), no numwlu.fmm:: i1 vase
COy measured = 4%, Stack height (in metre) shall also be caloulated by formula H=14Q" (where
015 80, emission ke in kg/hr), and the maximum of two shall apply.

.
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Brick kilns should be established at o minimum distance ol 0.8 kilu_mi:trc from hnbuutllc::n umllt‘nm
orchards. State Pollution Control Boards/Pollution Control Comimitiees may m-’ikﬁ Siting criteriy
steingent considering proximity to habitation, population densily, water bodies, sensitive receptors,

vlc.

Brick kilns should be established at o mingmum distance of one kilometre from an existing brick
Liln to aveid clugtering of kilns i on area.

Hrick kilns shall follow process enission/lugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

Ihe ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned anthoritics including mining department of the

concerned State o Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.
The brick kiln owners shall ensure that the road wtilized for transporting raw materials or bricks are
raved roads.
Viehicles shall be covered during transportation of raw material/bricks”,
[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (1) wide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide

aumber G.S.R. 724(E), dated the 04" October, 2021.
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e weyam
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T,

Ul FUNF RANUG @ o] 0w T G @ @l | e @ e § sama seen @ aeehn
vodlodlo 3 Reeh & afSia aovo wen— ase /2023 v 1 Yaar a4 @e W% godo va wem A
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w8 Additional status report addressing siting criteria and compliance status regarding complionoe
with consent conditions be filed by UPPCE with copies of all relevant documents by e-mail at fudicialngt@gov.in
preferably in the form of searchable PDEOCK Supported POF and not in the form of Image PDF at least ane week
before the date hereby fived

6. List for further covigideration on 25,04, 2024,

7. In the meanmwiife Disteict Mapisrate, Gonda, Untar Pradesh and Superintendsnt of Police, Gonela, Uttar
Pradech are direcied o ensure thar respondent mo. 4 brick kiln does not operate till further orders 1o the contrary

8 A copy af this order be forwarded fo the District Magistrate, Gonda, Uttar Pradesh and Superintendent
of Police, Gonda, Uttar Pradesh by emuif for requisite compliance”... ... ... .
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"5 Additional status report addressing siting criteria and compliance stafus regarding compliance
with consent conditlons be filed by UPPCB with copies of all relevant documents By e-mail-at judicialngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and rot in'the form of Image PDF at least one week
before the date hereby fixed. ' i

6. List for further consideration or 23.04.2024. i -

7 In the meanwhile District Magistrate, Gonda, [itar Pradesh and Superintendent of Police, Gonda, Uttar
Pradesh are directed to ensure that respondent no. 4 brick kiln does not aperate till further orders io the contrary.

8. A copy of this order be forwarded to the District Magistrate, Gonda, Uttar Pradesh and Superintendent
of Police, Gonda, [ttar Pradesh by email for requisite compliance” .., . ..
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